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The undersigneq is directed to refer
to thig Ministry’s O.M. of even num-
ber dated 14th December, 1983 on
the above subject and to state that
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‘Other
Areas’ of Tripura in para 1 (iv) of
the O.M. may be subslituled a5 fol-

Allowance for Manipuy and

the rate; of Specia] Compensatory lows: —
. Mani Pur
Pay up to Rs. 260/- Rs. 40/- p.m.
Pay above Rs. 260/- 15%, of basic pay subject to minimum of
. Rs. 40/- p.m. and maximum of Rs. 150/-
p.m.
Tripura

Other Areas
Pay up to Rs. 260/-
Pay above Rs. 260/-

Rs. 40/- p.m.

15% of abasic pay subject to minimum of
Rs. 40/-p.m. and maximum of Rs. 150/-
p.m.

2. These orders take effect {rom
1-11-1983.

3. In so far gs persong serving in
the Indian Audit and Accounts De-
partment are concerned, these orders
issue after consultation with the Com-
ptroller and Auditor General of
India_

Rise in production and demand of
' crude oil

*217. SHRI SATYA PRAKASH
MALAVIYA:

SHRI RAM NARESH KUSH-
AWAHA:

Will the Minister of ENERGY be
pleased to state:

(a) to what extent crude ocil re-
quirement in the country is anticipat-
ed to rise by the next five years;

(b) to what extent the domestic
production of crude oil is likely to
rise to meet the demand by that time;

(c) what is the estimated quantity
(with value) of crude oil likely to be
imported during the current year and
during the next five years to meetf the
increasing demand; and

(d) what steps have been taken by
Government to maximise the crude
oil from the known oilfields and to
intensify search for the new oil fields
besides recuperation of the sick wells?

§

THE MINISTER OF ENERGY
(SHRI SHIV SHANKAR): (a) to (¢)
Projections regarding the require-
mentg of crude oil, its indigenous av-
ailability and the imports during the
next five years would be available
after the finalisation of the Seventh
Five Year Plan. The npet import of
crude oil during the current financial
year 1984-85 is estimated at 6.587 mil-

lion tonnes valued at approximately
Rs. 1511 crores.

(d) Some of the steps proposed are:

(i) enhanteq oil recovery tech-
niques,

(ii) infensifying work-over oper-
ations,

(iii) intensifying exploration in
less precisely known geological re-
gions; and

(iv) induction of advanced tech-
nology.

Extension of E.S.I. Scheme benefits to
the unemployed textile workers of
Gujarat

*218. SHRI CHIMANBHAI MEHTA.
SHRI VITHALBHAI MOTI-
RAM PATEL:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that the
Government of Gujarat has submit-
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ted a proposal to the Central Govern-
ment that Employees’ State Insurance
Scheme benefits be extended to the
unemployed workers of closed textile
mills of Gujarat till they are re-em-
ployed; ‘

(b) whether it ig a fact that the
Government of Gujarat has also pro-
posed that quick payment of gratuity
and compensation to the workers of
closed textile mills be ensured by
amending the relevant Acts; and

(¢) if so, what is the reaction of
the Central Government?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
REHABILITATION (SHRI DHARMA-
VIR): (a) Yes, Sir.

(b) Yes, sir. They have suggested
the setting up of a Fund at the State
level to ensure timely payment of
gratuity and closure compensation to
the workers of the closed mills.

(c) The eligibility to benefits under |
the Employees’ State Insurance Sche-
me has a direct relationship with pay-
ment of contributions and the bene- 1
fits are admissible for specified period
as envisaged in the Employees’ State
Insurance Act, 1948. The provision
of benefits to unemployed workers of i
textile mills in respect of whom no
jcontribution is payable will, there-
fore, be clearly beyond the scheme
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up of a Fund to ensure timely pay-
ment of gratuity and closure compen-
sation to the workers of closed mills
is, however, engaging the attention of
the Government.

Sarin Committee -recommendations
regarding clearing of waiting list for
Telephone connections

*219. SHRI LAL K. ADVANI: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have ac-
cepted Sarin Committee’s suggestion
that waiting list for telephone con-
nections be cleared by 1985; and

(b) how far the Sixth Five Year
Plan targets about the setting up of
telephone exchanges and production
of telephone instruments have been
achieved and what is the latest as-
sessment about clearance of the wait-
ing lists for telephone connections?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI V. N. GADGIL): (a)
No, Sir. The Sarin Committee re-
commended the clearance of waiting
list for telephone connections by 1988.

(b) A statement is laid on the Table
of the House (See below)

The Sixth Plan achievements upto

of the Act. The question of setting | 31-3-84 are as under:—
Item No. of telephone ex-  No. of Tclephone
changes. * lines provided
(LakDs).
As on 31-3-82 T v430 - 20°14
As on g31-3-84 9978 26-68
achievement in first 4 ycars. . . . 2548 654
Target for 6th Plan 3500 13°23
Percentage achievement upto 31-3-84 73% 46%

A waiting list of ‘over 8 lakhs is ex-
pected to spill over to the 7th Plan.
An objective of wiping out the wait-

set, in the Tth plan, if adequate

ing list completely by 1990 is being
re-
sources become available,



